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R.Subramanyami& another. | ... Applicants.
V/s.
Union of Indié & Ors, ... Respondents.
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Coram: Hon'blé Shri Justice i.S. Deshpande
Vlce-Chalrman

(RDER QN REVIEW PETITION BY CIRCULATION :

(Fer Shri M.S;Deshpande, ViceJChairmanQ bt.13.1.1965

By this Review bketition the applicants

“seek the review of the order dt. 29.11,1994. The

learned couns@l for the Respondents was heard before
-, . 1»\“«&@7\" -

passing ‘the orderJand most of the points which have

been mentione§ in the Review Applicstion were not

even referred”to during the course of arguments

el e is no question of there being &ny error
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/ﬁ/aﬁpékeht on tpe face of the record. The thrust of
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crder and if that is the apprehension, review
application is not the remedy for getting the findings
corrected. with regard to the withholding of

gratuity, the: matter is no longer res-integrs

in view of the Full Bench deciiijy/af the Tribunal
in Wazir Chand V/s. Union of "India & Ors. |

2. The Review Application is therefcre

Cerfeg -
dismissed. ‘ree O
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C/0. Mr, 5.N. Pillai,Adv, Bone~

2. The Unien of India & Ors.,
througn Mr, 3,C, Dhawan,Adv,




